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No.6/MISC/T-1/2016/ <777)7
To,
The Secretary

Ministry of Corporate Affairs,
New Delhi-110001

GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS
OFFICE OF THE REGIONAL

DIRECTOR

(NORTHERN REGION)

B-2 Wing, 2" Floor, Paryavaran Bhawan,
CGO Complex, New Delhi — 110003.

w=/Phone: 011-
24366038/8260/8261
theg/Fax: 011-24366039

deuTse/Website; www.mca.gov.in

s

BY SPEED POST
Dated:

D& KOV 2015

Kind Attention: Shri Ashish Kushwaha, Director, e-Governance Cell, MCA.

Sub: Publication/ uploading

of hearing of

Amalgamation/arrangement etc. on the website of the Ministry-reg

Sir,

I am directed to refer to the above subject and to state that Hon’ble Company
Judge in the High Court of Delhi has interalia directed in following case-

(i) C.P. No. 827 of 2016 and Order dated 09.09.2016

that the notice of hearing will also be uploaded on the website of'the MCA and
the petitioner will supply the copy of the advertisement to be published to the RD/

ROC and the O.L.

A copy of the above mentioned Order along with a copy of the advertisement
received from the Petitioner/Advocate of the petitioner companies are enclosed
herewith. You are therefore, requested to upload the copy of the Advertisement on the

website of the MCA.

Encls: As above

Yours faithfully

"

(B.Mishra)
Joint Director

Copy to- The Registrar of Companies, Delhi & Haryana for information.




* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CO.PET. 827/2016

IN THE MATTER OF GIFFORD INDIA PRIVATE LIMITED
..... Petitioner
Through:  Mr. Rajeev Kumar, Adv.
Ms. Aparna Mudiam, AROC for RD
Mr. Manish K. Bishnoi, Adv. for OL

CORAM:

HON'BLE MR. JUSTICE R.K.GAUBA
ORDER

%o 09.09.2016

L. Issue notice to the RD/ ROC and the OL.

2. Mr Manish K. Bishnoi, Advocate accepts notice on behalf of the OL,
while Ms Aparna Mudiam, Asstt. ROC accepts notice on behalf of the RD/
ROC.

3. Learned counsel for the petitioners will supply copies of the paper
book both to the RD/ ROC and the OL. Reply/ report be filed within six
weeks. Rejoinder thereto, if any, be filed before the next date of hearing.

4. The petitioners will publish the notice of hearing in the Business
Standard [(in English), Delhi Edition] and the Jansatta [(in Hindi), Delhi
Edition]. Notice of hearing will also be uploaded on the website of the
petitioners as also on the websites of the OL and the Ministry of Corporate
Affairs. For this purpose, the petitioners will supply a copy of the
advertisement to be published to the RD/ ROC and the OL.

5. Renotify on 6™ March, 2017.

R.K.GAUBA, J.
SEPTEMBER 09, 2016
vk
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